CENTR AL ADAINISTRARI VE TRIBUNAL
CALCUTTA BENCH

0.A. No.B829 of 1997

This the 7th day of June, 2004’

HON'BLE SHRI SARJESHJ AR JHA, ADMINISTRATIVE MEMBER ¥

Narayan Chendra Mitra, S/o Shri Joydeb Mitra,

Ex=C asual Worker under Chittaranjan_Locomotive Works,
Chittaranjan, residing at P04 & Vills Saguria,
District Dumka Bihar) _ : ees Applic ant

-

(8 y Advocate s Shri 8. Chatterjee)
Versus

Union of India, through =

The Gener al Manager, Chittaranjan Locomotive Works,
Chittaranjan, Oistrict 8ardhaman. « solespondents,

(8y Advocate ¢ Shri P.K. Aror a)

ORDBER (ORAL)

Heard learned counsel for the parties. | *
2. . This Original Application has been filed with

prayers that a direction be given to the respondents to

engage the applicant in lany Class 1V CategoOry available

or going to be available in future as dohe_in the cases of
Dipak?Kumar Mitr gz and Nit%i Gor al and-others Use Union of

India énd Ors. in the cases of 0A No,1177/1989 and OA No,
234/1994 reSpectiuely._ It has also prayesd that direction i
be giuén to the respondents to tazke steps for the absorption

of the applicant in any present vaCancy Or veCanCy arising

in future without employing any other neuw recruits or any

other pérsons, junior\to him ok

3 - The facts of the matteq,bripfly,are that thas applicant

was initially employed by the respondents as a casual labourer

0n 141041971 endjcontinued to be with them till 31.12,1972. He
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also scquired temporary status while serving the respondent.

Houeber, his services uere'teﬂmiﬁated without assigning any
.reasén and without follsuing the principles of natural
Justxce, assukwwﬁhjby the appllCant "He has also reFerred
to the need of maintenance of Live Casual Labour nglstur

in terms of Railuay Boerd's letter dated 14 43,1987 and has
submitted that the azpplicant's name has not been shoun in
the séid register. He has also referred to the case of Dipak
KU 4R Mitr . Vs, UOI & Ors, in 0A No,1177 of 1989 decided on
18;4.%996 by the Tribun81, @/referenCB'tQ which has bean

<

made;hy him in his representation a%§;§/jg00py of which is
at Annexure 'R'/andLhas prayed that —~"similar benefits may

be extended to him also.

4.- @ No reply hgas been filed on behalf of the respondent,

Learned counsel for the reSpondent is, however, present in thse

Court.
|

54 Havxng regard to the fct that tha%atter has been taken
up by the applicant with the respandent a number of times

‘\m\’ib—e.n.»\
through represengations, last such representation . placed

at Anbexure 'aA'. to this OA and the samahb~4jpot beenﬁaua pj:—
consider astion and to which no reply has been given to tha
appliéant so Fa%@i I am of the considered opinion that,
keeping in vieu that the present Original AppRication
pertains to the year 1997 and considerzhle time has elzpsed,
the iﬁterest of justice will be met. if this Original

Appli¢ation is disposed of at this stage without auaiting
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., )@ reply from the respondent with a direction to him that

-

he consider and dispose of the representations as filed by
the applicant together with this Original Application treuting
tﬁe same gsAanother representation by issuing a reasoned an

speaking order within a period of three months from the dat

of receipt of a certified’copy of the present Order, Ord
l .

accordingly, \
6. With this, the present Original Application stands |

 disposed of without any order as to costs,

(SARUESHJAR JHA)
ABMINISTRATI VE MEMBER




